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THE PETROLEUM AND MINERALS PIPELINES
(ACQUISITION OF RIGHT OF USER IN LAND)
ACT, 1962

INTRODUCTION

For the development of petrolsum resources in the countre, it was
anticipaled thai there would be a substantial increase in the production of crude
oil. naiural gas and petroleum producls by the public sector oilfields and
reflineries in Jndia. As a result of the implementation of plans for the
development of pelroleum resources it became necessaty o lav peiroleum
pipelines. Since the pelroleum pipelines were to be laid underground outright
acquisition of land swas not necessary. Therefore it was considered sufficient to
the mere right of user in the land for laying and mainlaining the pipelines.
Accordingly the Petroleum Pipelines (Acquisition of Right of user in Land) Bill
was iniroduced in the Parliament.

STATEMENT OF OBJECTS AND? REASONS

As aresult of the implementation of plans for the development of petroleum
tesonrees in the counlry, it is anticipated thal in the next few vears there will be
A substantial increase in the production of ¢rude oil, natural gas and petroleum
products by the public sector oilfields and refineries in India. It has therefore
become necessary to lay petroleum pipelines in the country to serve as an
elficient and cheap means of transporlation and distribution of petroleum and
pelroleum products.

2. Although land can be acquired oulright for laying such pipelines under the
Land Acquisiion Act, 1894 the procedure for such acquisition is long-drawn and
costly. Since the pelroleum pipelines will be laid underground outright
acquisition of fand is not necessary. Therefore, in the case of these pipelines it is
considered sulficien! to acquire the mere right of user in the land for laying and
maintaining the pipelines. The Bill secks to achieve the above purpose.

5. The main features of the Bill are—

{1} No right of user of land can be acquired for the purpose of laying
pipelines unless the Central Government declares its iniention by
nolification in the Official Gazette, and unless objections, if any, filed
within lwenty-one days of that notificalion are disposed of by the
vompetent authorily. ,

(il When final declaration about acquisition is made the right to use
land for the purpose of laying pipelines will vest in the Central
Government, Slate Government or the corporation, as the case may
be but notwithstanding such acquisition, the owner or occupier of
the tand shali be enlitled to use the land for the purpose for which
such land was put to use immedialely before the declaration by the
Cenlral Government. Bul after the date of acquisition he shall not
construct any building or any other structure or construet or excavate
any tank, well, reservoir or dam or plant any tree, on that land.

22.834




The Petroleum and Minerals Pipelines (Acquisition of Right of 22.835
User in Land} Act, 1962

(i)  Compensation for the damage, loss or mjury sustained by any person
interested in the land shall be payable to such person. Besides this,
compensation calculated at ton per cent of the market value of the
land on the date of the preliminary nolification is also payable to (e
owner and to any other person whose right of enjoyment in the land
has been affected by reason of the acquisition. The com Pensation in
both cases is to be determined by the competent authority in the first
instance and an appeal lies from its decision to the Dlistrict Judge.

ACT 50 OF 1952

The Petroleum Pipelines {Acquisition of Right of User in Land) Bill having
been passed by both the Houses of Parliament recetved the assent of the
President on 7tk December, 1962. 1t came of the Statute Book as the Petroleum
Pipelines (Acquisition of Right of User in Land} Act, 1962 (30 of 1962). By seclion

3 of lhe Petrolelmn Pipelines (Acquisition of Right of User in Land) Amendment

Act, 1977 (33 of 1977) the nomenclature of the Act has been amended. Now {1
stands as THE PETROLEUM AND MINERALS PIPELINES (ACQUISITION OF
RIGHT OF USER IN LAND) ACT, 1962 (50 of 1962) (Came

AMENDING ACT

The Petroleum Pipelines (Acquisition of Right of User in Land) Amendmen
Act, 1977 (33 of 1977) (w.re.f, 3-2-1977).

into force on 7-12-1962).
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THE PETROLEUM AND MINERALS PIPELINES
(ACQUISITION OF RIGHT OF USER IN LAND)
ACT, 1962 ‘

(50 of 1962)
i7th Deceniber, 1962)

An Act to provide for the acquisition of right of user in land for laying pipelines

for the brausport of petrolewn and minerals] and for matters connected therewith

Br it enacted by Parliament in the Thitteenth Year of the Republic of India as
follows:—

1. Short title, extent and application.—{1) This Act may be called the
[Petrolenm and Minerals Pipelines] (Acquisition of Right of User in Land) Act,
1962,

(2) It exlends to the whole of India except the State of Jammu and Kashmir.

(3) Il applies in the first instance o the whole of the State of West Bengal,
Bihar, Ullar Pradesh and Gujarat and the Union terrilory of Delhi; and the
Central Government may, by notification in the Official Gazetle, declare that this
Act shall also apply to such other State? or Unien territory and with effect from
such dale as may be specified in that notilication and thereupon provisions of
this Act shall apply te that Stale or Union territory accordingly.

2. Definitions.—-In this Act, unless the context otherwise requires,—

(a) “competent authority” means any person or authorily authorised by
the Central GGovernment, by notification in the Official Gazette, to
perform the functions of the competent, authorily under this Act
Yland differenl persons or authorities may be authorised to perform
alt or any of the functions of the competent authority under this Act
in the same area or different areas specified in the notification];

(b} “corporation” means any body corporale established under any
Central, Provincial or State Act, and includes—-

(i) a company formed and repislered under the Companies Act,
1956; and

(i) a company formed and registered under any law relating to
companies formerly in force in any part of India;

Subs. by Act 13 of 1977, sec. 2, tor laying petroleum pipelines™ {w.r.ef 3-2-1977).
Subs. by Act 13 of 1977, sec. 3, for "Petraleum Pipelines” {w.r.e.t. 3-2-1977;

T I O

The Central Government has declared that this Act shaill apply (1) to the State of Assam,
Kerala, Madhya Pradesh, Maharashira, Mysore and Rajasthan, with effect from 12t June,
1968; (2} to the State of Munjab, with effect from 16th August, 1963; (3} to the States of Orissa,
Andhra Pradesh and Tamil Nadu, with effect from I5th Marech, 1964; (4} to the Union
Torritory of Dadra and Nagar Haveli, with effect from 11th November, 2083; and (3) to the
States of Uttaranchal, Tharkhand and Chhatisgarh with effect from Ist October, 2003,

4. Ins. by Act 13 of 1977, sec. 4 (D) (woref 3-2-1977,

22.836
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Rule 5] The Petrolsum ang Minerals Pipefines (Acquisition of Right of 22837
User in Land) Act 1952

Uiha) “minerals” have the meanings assi ned o them in (e Mines Act,
- — - . b . g - o I
1952 (35 of 1952}, and include mueral oils and stowing sand but do
not include petroletin;]
{€) “petrolenm” has the same meaning as in the Petroleum act, 1934,
and includes naiyral #as and refinery gag;
{d)  “prescribed” means prescribed by ritles made under ihis Acr,

3. Publication of notification for acquisition,— 1) Whenever i appears to
the Central Government that it is hecessary in the public interest that for the
fransport of petroleum “lor any mineral] from one locality to another locality,
pipelines may be laid by that Government or by any State Government or 5
corporation and that for the purpose ot laying such pipelines, it is necessa ry to
acquire the righl of user in any land under which such bipelines may be 1aid i
may, by nolification in the OFfficial Gazelte, declare its intention o acquire the
right of user therein.

(2) Every notification under sub-section {1} shalj give a brief description of
the land.

{3} The vompetent authority shall cause [he substance of the notification to be
published at such Places and in such manner as may be prescribad,

4. Power e enter, survey, etc.—On the issue of 4 notilication under sup-
section (1) of section 3, it shail be lawful for any person authorised by the Central
Liovernment or by the State Government or the corporition which PIoposes to
lay pipelines for Iransporting petroleum Hor any mineral] and his servanis and
workmen—

(@) to enter Mpon and survey and take levels of any land specified in the
notification;

by 1o dig or bore inlg the sib-soil;

{c} io set out the mtended line or work;

(d) to mark such levels, boundaries ang line by placing marks and
cultting trenches:

(e} where otherwise survey cannot he completed and levels faken and
the boundaries and line marked, to cut down and clear dWav any
part of any standing crop, fence or iungle; and

(f) to do all other acts necessary io ascertain whether pipelines can he
laid under the Tand:

Provided that while exercising any poswer under this seclion, sach person or
any servant or workman of such person shall cause as iitils dapa E€ 0T injlry as
possible to such fand.

5. Hearing of objections.~ - 1) Any persorn interested in the Jand may, within
lwenty-one days from [he dale of the notification under sub-section ( 1) of section
3, object (o the taying of the pipelines under the Jand.

o

1. Ins. by Act 13 of 1977, see. 4 (i) (waref 3-2-1977).
2 Ins. by Actk 13 of 1977, sec. 5 (w.r.e.f, 3-2-1977).
3. Ins. by Act 13 of 1977, sec. & (w.nef. 3-2-1977).
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(2) Lvery objection ander sub-section (1} chall be made to the competent
authorily in writing and shall set out the grounds thereot and the competent
authority shall give the objector and opportunity of being feard cither in person
or by a legal praclitiones and may, alter hearing all such objections and after
making such further inguiry, if any, as that authority thinks necessary, by order
cither allow or disallow the objections.

(3) Any order made by the compelent authority under sub-section (2) shall
be final.

6. Declaration of acquisition of right of user— {1) Where no objections
under sub-section (1) of section 5 have been made to the competent authority
wilh the period specified therein or where the competent authority has
disallowed the objection under sub-section (2) that section, the authority shall, as
soon as may be ‘[either make & report in respect of the land described in the
notification wder such-section (1) of section 3, or make differend reports imn
vespec of different parcels of such land, 1o the Lentral Covermment containing
his recommendalions o the objections, together with the record of the
proceedings held by him, (or the decision of that Government] and upon receipt
of such report the Central Government shall, 2if salisfied that such land is
required f or Javing any pipelines for the transport of petroleum or any mineral]
declare, by nolification in the Olficial Gazette, that {he right of user in the land
for laying the pipelines should he acquired ‘fand different declarations may be
made from time Lo time W respect of different parcels of the land described in the
notification issued under sub-section (1) of section 3, irrespective of whether one
report or different reports have been made by the competenl authority under this
seclion]. ‘

2y (n the pubiication of the declaralion under, sub-section {1), ihe right of
asor in the land specified therein] shall vesl absolutely in the Central

Covernment free from all encumbrances.

(3} Where in respect of any land. a nolification has been issued under sub-
soction (1) of seclion 2 but fnoe declaration in respect of any portion of land
covered by lhat notification has been published under this section] wvithin a
period of one year from the date of that nolification, that notification shall cease
to have effect on the expiration of that period.
o[(3A) No declaration in respect of any land covered by a notification issued
under sub-section (1) of section 3, published after the compiencement of the
Pelyolewm Pipelines {Acquisition of Right of User in Land) Amendment Act, 1977
shall be made after the expiry of three years from the dale of such publication.]
{4) Nolwilhstanding anything contained in sub-section (2), the {lentral
(overnment may, on such terms and conditions as it may think tit to impose,
1. Subs. by Act 13 of 1977, sec. 7(EMal, for “submit a report accordingly the I'i".entral
Government” (w.ref. 3-2-1977).

)

ins. by Act 13 of 1977, s0¢ 763 Gwae b 3-2-1977).

ins. by Act 13 of 1977, sec. 7 (i} (c) (w.ref 3-2-1977).

Subs, by Act 13 of 1977, sec. 7(ii), for “in the land” fw.ref. 3-2-1977).

Subs. by Act 13 of 1977, sec. 7{iii), for "no declaration under this section has been puh!ished”
v rf. 3-2-1977).

6. Subs. by Act 13 of 1977, sec. 7(iv) (vw.r.ef 3-2-1977)

R




Rule 8] The Potroleum and Minerals Pipelines (Acquisition of Right of 22 839
User in Land) Act, 1962

direct by order in writing, that the right of user in the land for laying the
pipelines shall instead of vesting in the Central Government vest, efther on the
dale of publication of the declaration or, on such other date as mav be specified
in the direction in the State Government ot lhe corporation proposing te lay the
pipelines and thereunder the right of such user in the Land shall, subject Lo the
terms and conditions so imposed; vest in fhat State (zovernment or vorporation,
as the case may be, [ree from all encumbrances.

7. Central Government or State Government or Corporation to lay
pipelines.—{1) Where the tight of user in any land has « nothe Cenrral

-

Government or in any Slate Government or Corporation

S R
Siiks

Ter s@ciinm aoe-

(iy it shall be lawful for any person authorizec
Government or such State Government or Corpuo
may be, and his servant and workmen (o enter upo
pipelines or to do any uther act necessary for laving

Provided that no pipeline shall be laid under -

(a) any land which, immediately before the date of the notificalion
under sub-section (1) of section 3, was used for residential
purposes;

{(by any land on which there stands any permanent struclure winch
was in existence immedialely before the said Jdate:

{¢) any land which is appurtenant 1o a dwelling-house; or

{(d) any land at a depth which is less than one metre from the
surface; 1[**]

’f(ia) for laying pipelines for the transport of peirolews, it shall be lawha
for any person authorised by the Central Government or such State
Covernment or corporation o use stich land for faying pipelines o1
iransporting any mineral and where the right of user in any land has
so vesled for laying pipelines for transporting any mineral, il shall be
lawful for such person to use such land for laying pipelines for
transporting petroleun or any other mineral; and|

(i) such land shall be used only for laying the pipelines and for
maintaining, examining, repairing, altering or removing any such
pipelines or for doing any other act necessary for any of the aloresaid
purposes or for the utilisation of such pipelines.

(2) If any dispute arises with regard to any matter referred to in paragraph
(b) or paragraph (c) of the proviso to clause (1) of sub-section (1), the disprite shall
be referred to the competent authority whose decision thereon shall be tinal,

8. Power to enter land for inspection etc---For maintammng, exanuning,
repairing, allering or removing any pipeline, or for doing any other act necessary
for the utilisation of the pipelines or for the making of any inspection or
measurement for any of the aforesaid purposes, any person authorised in ihis
behalf by the Central Government, the Slale Government or fhe corporation, s
the case may be, may, after giving reasonahle notice Lo the occupier of the land

1 The word “and” omiited by Act 13 of 1977, sec. 8 (i) (w.r.e.f., 3-2-1977).
2 Ins. by Acl 13 of 1977, sec. 8(i) (w.oredf 3-2-1977).
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under which pipeline has been laid, enter therein with such workmen and
assistanis as may be necessary:

Provided that, where such person is satisfied that an emergency exists, no
stich notice shall be necessary:

Provided further thal, while exercising any powers under this section, such
person or any workman or assistant of such person, shall cause as litile damage
or ijury as possible to such land.

9. Restrictions regarding the use of fand.—(1) The owner or occupier of the
land wilh respect Lo which a declaration has been made under sub-section (1) of
section 6, shall be entitled to use the land for the purpose for which such land
was put Lo use immediately before the date of the notification under sub-section
(1) of section 3:

Provided that, such owner or vecupier shall not after the declaration under
sub-seciion (13 of section 6---
{i) construct any building or any other structure;
Gi)  constrict or excavate any fank, well, reservoir or dam; or
(i} plant any lree,
on the land.

(23 The owner or occupier of the land under which any pipeline has been laid
shall not do any act or permit any act (o be done which will or ig likely to cause
any damage in any manner whatsoever (o the pipeline.

'1{3) Where the owner or occupier of the land with respect to which a
declaration lias heen made under sub-seclion (1) of section 6,---

(a) constructs any building or any other structure, or

(b constructs or excavates any well, tank, reservoir or dam, or

(¢) plants any tree,
on that Tand, the court of the Districl judge within the local limits of whose
jurisdiction such land is siluale may, on an applicalion made to it by, the
compelent authority and after holding such inquiry as it may deem fil, cause the
building, struclure, reservoir, dam or lree to be removed or the well or lank to
be (illed up, and the costs of such removal or filling up shall be recoverable from
such awner or occupier in Lhe same manner as if the order for the recovery of
such cosls were a decree mmade by the court.

10. Compensation.—(1) Where in the exercise of the powers conferred by
seclion 4, seclion 7, or seclion 8 by anv person, any damage, loss or injury is
sustained by any person interested in ihe land under which the pipeline is
proposed Lo be, or is being or has been laid the Central Government, Lthe State

Government or the Corporations as the case may be, shall be liable to pay’

compensation to such person for such damage, loss or injury, the amount of
which shall be determined by the competent authority in the firsl instance.

(2) 1f the amount of compensation Jdetermined by the competenl authority
under sub-section (1) is not acceptable to either of the parties, the amount of

1. Ins. l)-y Act 12 of 1977, sec. 9 {w.ref 3-2-1977).




Rule 10]  The Petroleum and Minerals Pipelinos {Acquisition of Right of 22,841
User in Land) Act, 1962
compensation shall, on application by eilher of the
within the limmits of whose jurisdiction the 1
determined by that District fudge.

parties to the Disivicy judge
and or any part thereof is situated . by

(3) The competent authorily, or the District Judge while det
compensalion under sub-section (1} or sub-section (2), as the case
have due regard to the damage or loss sustained by any per,
land by reason of—-

ermining the
may be, ghall
son interested in the

(1) the removal of tress or standing crops, if any, on the land while
exercising the powers under section 4, section 7 or seation

(i) the temporary severance of the land under whic
been laid from other lands belonging
persorny; or

h the pipeline has
to, or in the occupation of, sueh

(iil) any injury to any other property, whether movable or immovable or
the earnings of such persons caused in any other manner:
Provided that in determining the compensation no account shall be taken of

any struclure or other improvement made in the land atter the dale of the
notificatior. under sub-section {1) of section 3.

(4} Where the right of user of any land has vested in the Centrat Govermmnent,
the State Government or the Corporation, as the case may be, shall, in addition
to the compensation: if any, payable under sub-section (1 ) be Hable to pay 1o the
owner and to any other person whose right of enjoyment in that land has been
affected in any manner whatsoever by reason of such vesting, compensation
caleulated al ten per cent of the market-value of that land on lhe date of the
notification under sub-section (1} of section 3.

(5) The market-value of the land on the said date shall be determined by Lhe
competent authority and if the value so determined by that authority is not
acceptable to either of the parties, it shall, on application by either of the parties
to District Judge referred to in sub-section (2), be determined by that District
Judge.

(6) The decision of the District judge

under sub-section {2} or sub-section ()
shall be final

COMMENTARY

Government can appoint its employee {0 assess compensation: Supreme
Court—The Supreme Court held that a petroletm or mineral corporation can
appoint its own employee as the authority for deciding the compensalion (o be
given to the property taken over by it

Overruling the judgment of the Bombay High Court thai an officer of the
corporation cannot be appointed because he may be biased in favour of (he
corporation by reason of his employraent, the Supreme

Court said that (here was
nothing in the law which prevents an emplovee from becoming the competent
authority for acguisilion,

A three-Judge bench consisting of Justice S. Ranganathan, Justice N. M.
Rasliwal and Justice S.C. Agarwal declared this in the case of tindustan Petroleum

Corporation Ltd. which took steps to lay down pipeline for a project called the
Bombay Pune pipeline project.
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20 842 The Peiroleum and Minerals Fipelinges (Acquisition of Right of {Rule 10
User in Land) Ack 1962

vinder the Petrolenn and Minerals Pipeline (Acguisition of Right ot User in
Land) Act, the (overninent appoin\ed Wrs, AR (Gadre, Special 1Land Officer in
the corporation a8 the authority for ACqUisiuon and assessment of compensation.
e person whose properly was acquired for the pipeline challenged her
appointment on the ground ilhal she was an employee of the corporation and
theretore piased against hint

The High Court Allowed the petition and directed the Government to appoint
Lnother person who is not an employee as lhe authority. Against this the Central
(overnment appealed 10 (he Supreme ¢ ourt, put it was Jdismissed as il was filed
oo late, The corporation also appealed, but its appeal was Jdismissed on legal
grounds. .

The judgment explained aat the law did not bar the appoiniment of an
employee. Moteovel, the person appointed makes several expert decisions aparl
(rom deciding the compensalion. Jle has to verily jand revenue records, issue
notification and decide all disputes. “Thus such person becomes a better
qualified and expt‘.rivmfed person equipped with a proper background o decide
the amount of compensation Jlso,” the judgment said.

If the argument was raken o its loguea) conclusion “ihe result would be that
no employee of fhe state or Central Covernment will e appointed as compelent
auihority where pelroleum and minerals pipelines are fo be land,” 1t said.

{lowever, in this particular case. Mus. Gadre was found to be fighting a case
against the petitioner on some other lssue. On that ground, fhe court held ithat
Nirs, Gadre might be biased; but not becauge she was an employee of the
a‘('n‘pt_ﬂ‘ation.1

11, Deposit and payment of compensation.— {1y The amount  of

compensation delermined under section 10 shall deposited DY the Central
Covernment, the State Covernment ot the Corporaion, as {he case may be, with

]+ compelent authorily wvithin such time and in such manner as may be

}n‘vscrihcd

() 1[ ihe amount of conypensation is not deposited within the tine pr{?scribed
under sub-section (1), the Central Gavernment, the Slate {covernment or the
(orporation, as {he case may be, shall e liable to pay interest thereon at the rate
of six per cent per annum from the date oo which the compensation had to be
deposited +ill the date of actual deposit. :

(3) As soon ag may be alier the compensation has been deposited under
qub-section (1), the competent aulborily shall, on hehalf of the {entral
Covernment, the State Government or the {orporation, as {he case may be, pay

b

the cmnpv_nsati{m ro the persons entitled therefo.

(4 Where gpveral persons clajme to be imterested 1D e amount of
compensaliun dop(*sited under sub-section (1), the cunmutent aunthorily shall
determine ithe persons who in ils opinion are entitled to receive fhe compensation
ard ihe amount payab]e ta sach of them.

(5) f any dispute arises as to the appoiniment of the compensation oF any
part Mereof o as to the persons Lo whom the same o1 any part thereof is payable,

i, Gee Obgerves Legal Bureai, New Dieliid, dated 7-12-1990.
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the competent authority shall refer the dispute to the decision of the District
Judge within the limits of whose jurisdiction the land or any part thereof 1s

!
situated and the decision of the District Judge thereon shall be final. R
12, Competent authority to have certain powers of civil court—The g
competent authority shall have, for the purposes of this Act, all the powers of a o
civil court while trying a suit under the Code of Civil Procedure, 1908, in respect o
of the following matters, namely:— ] !
{a) summoning and enforcing the attendance of any person and !
examining him on oath; !

1

(b} requiring the discovery and production of any documeni; t

(c) reception of evidence on affidavits; P

(d} requisitioning any public record from any courl or office;
{e) issuing commissicn for examination of withesses.

13. Protection of action taken in good faith.—(1) No suit, proseculion or
other legal proceeding shall lie against any person for anything which is in good o
faith done or intended to be done in pursuance of this Act or any rule or '
notification made or issued thereunder.

(2) No suil or other legal proceeding shall lie againsi the entral
Governmenl, the competent aulhority or any Slale Government, or ( mpnnatum
for any damage, loss or injury caused or likely 1o be caused by anvihing which
is in bood faith done or intended to be done in pursieance of this Act or any rule

i or notification made or issued thereunder.

: 14, Bar of jurisdiction of civil court.—Save as otherwise expressly provided

- in this Act, no civil court shall have jurisdiction in respect of any matler which
the conipetent authorily is empowered by or under this Act Lo determine and no
injunction shall be granted by any court or other authorily in respect of any
action taken or proposed to be taken in pursuance of any power conferred by or
under this Act.

15, Penalty.- {1) Whoever willully obstructs any person in doing any of the
acts authorised by section 4 or section 7 or section 8 or wilfully fills up, destroys,
damages or displaces any trench or mark made under seciion 4 or wiltully does
any act prohibited under section 9, shall be punishable with imprisonment which
may extend to six months or with fine or with both.

{2) Whoever wilfully removes, displaces, damages or destroys any pipeline ;
faid under section 7, shall be punishable with rigorous imprisonment {or & term L
which shall be less, than one year, bul which may extend to Lhree vears and shall !
also be table 1o fine.

16. Certain offence to be cognizable.--Notwithstanding anylhing contained
in the Code of Criminal Procedure, 1898%, an offence falling under sub-section (2)
of section 15 shail be deemed to be cognizable within the meaning of that Code.
17. Power to make rules.—{1) The Central Government may by nolilication
in the Official Gazetie, make rules for carrying oul the {pmvmons} of tlis Act.

¥ Now 50 the ( “ode of Criminal Procedure, 1973 (2 of 1974).
1. Subs. by Act I3 of 1977, sec. 10(1), for “purposes” (w.ref. 3-2-1977).
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o9 BAd The pPetrofeun and Minerals [Pipelines (Acqu{sition of Right of [Rule 17

Liser in Land) Act. 1062

(2) In parﬁ.cuhn‘ and without prefudice io the generality of the foregoing

power, such rules may prove tor alt or any of the following matters pamely—

() the places at which and the manner in which the qubstance of the

aotification may be pu’blis’hed under aub-section (3) of section 3;

hy  the Hme within which and the manner in which the amount of
compensatiom may be deposited wnder sub-gection (1y of cection 11.

{3) pvery rule made under this At shall be laid ag soon as may be aftex it 1s
made before each Hlouse of Parliament while it is I gession for a total ‘period O
frty daye which may be comprised i one session oF in two oF Mo SUCCessive
cessions, and it Ybefore the expiry of the session immediately (ollowing the
session or the successive gessions aforesaidl, hoth Houses agree N malking any
modification in the rule of poth Houses agree {hat the rule chould not be made,
e rude shall thereafter have affect only 0 such odified form oF he of nO effect,
4 the case By be, 50, howevel, that any such modification of annulment shall
pe without jprejudice 1o the validity of anyhing previously done under {hat rule.

18. Application of other laws not barred.~ -The pmvisions of this Act shall
he in addition to. and not in derogatian of, any ofther law for the fime being in
foree relating o acquisiion of land.

Gubs. bY Act 13 of 1977, sec- 106y, for cerfain words (w.r.e.{. 2-2-1977}

1.
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Flmorois e isenmend For nten which mevextend w tensears and shall also be Habie
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{4y Whoover, with the Infen o cause o krowing that Be s Thely o canse
dams age 10 OF distruction of ame
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ipeline laid under section 7 couses by fire. explosive

I
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g g far trunsportation of

subgrancs or otherwise damags

netroleum producss, crade ofl Gr gas with the nlent 1o commnt sabotage or wih the

knosvledpe thal such aot s so Imminently dangerons thae Hmey bvall probabilin cause

dzath of any person or such bodily wmbury Biely o gause death af‘aﬁy pesson, shal

punishable with rigorous Tmprisonoent which shall not be fess thun ten years but may
extend fo imprisenmen for Bie or denth,

w the pipeling being us

¢ ortain 14, Netwihvanding snyihing contained wi the Code of Criminad
ii‘mm b Pracedure, 1973, s oflenee falline under sub-sections 473, 13 and () of seciion 13 2w 1974,

ogetrabie shall be deeured to be coguizable snd now-bailable watbhin the meaning of that Crde.
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me

passession of any person,

(i on $he persog From whose possession e proporty was setoed
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g 13 op thee persen who claims 1o be the pune
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mr
m
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Uae @R, 3ge dEg
MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 20th June, 2018

$.0. 3111(E).—In pursuance of clause (@) of section 2 of the Petroleum Minerais Pipelines
(Acquisition of Right of User in Land) Act, 1962 (50 of 1962), the Gentral Government hereby authorizes
Sri R. Vaidyanathan, Deputy Collectar as Officer on deputation to Hindustan Petroleum Corporation Limited to
perform the function of Competent Authority for Vijayawada Dharmapuri Pipeling Project, under the said Act
within the territory of state of Tamil Nadu. _
{F.No. R-11025(15)/4/2018-OR-I/E-2541 0]

PAWAN KUMAR, Under Secy!

B ooenes | o .
Upluaded by Die. of Printing at Government of India Eress, Ring Road. Mavapuri, New Delhi-1 16064
and Published by ke Contralier of Publications. Dielhi-1 10054, ALOK Digitally signed by

ALOIC KUMAR

KUMAR Date: 2018.07.02
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MINISTRY OF PETROILFLTA AND NATURAL GAS
NOTIFICATION
New Delhi, the 1oth October, 2019
8.0. 3787(E).—In pursuance of clause fa) of Section 2 of the Petroleum and Mmerzl Pipelines (Acquisition of

Right of User in Land} Act, 1962 (30 of 1962), the Central Government hereb makes the followin £ amendment in the
natification of the Government of India, in the Ministry of Petraleum and Natural Gus, 8.0 317 1(E) dated 20-06-201%,
published in Gazette of India on 26-06-2018 namelyi—

In the said notification, in the Schedule in cohimn {, for the words “Shri. R, Vaidvanathan, Deputy Collector, as
Officer on deputation to Hindustan Petroleum Corporation Limited to perform the functions of C ompetent Authority for
VDPL Project under the said Act within the territory of State of Tamil Nadu” the words “Shri K. Karthikeyan, Depury
Collector, as Officer on deputation to Hindustan Petroleum Corporation Limited to perform the functions of Competent

Authority for VDPL Project under the said Act within the Territory of State of Tami Nadu" shall he substinured.

This notification will be effective from the date of Issue,

[F.No. R-11025(15 /4/2018-OR-I/E-2541 0]
P. SOMAKUMAR, Under Secy.

Uploaded by Dte. ot Printing at Government of Ilqcii:i_Pl-'ess. RTnEﬁonﬂEupmi. ﬁ’;H.?‘E@i!]i-I I(-ﬁ.()(ii. o
and Pubiished by the Conwraller of Publications. Delhi- | 10054, ALOKKUMAR v soc e
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MININTRY OF PETROLETUM AND NATURAL GAS
NOTIFICATION

New Delhi, the 10t November, 2020

8.0, 406%(E).—In puisuance of clause (a) of Section 2 of the Petroleuny and Mineral Pipelines
(Acquisition of Right of User in Land) Act, 1962 (50 of 1962), the Centra] Government hereby makes the
foﬂowing imendment in the netification, of the Government of India, in the Ministry of Petroleum and

Natural Gas, S. O, 3787(E) dated 16-10-2019, published in Gazette of Indiz on 22-10-2019 namely:-

In the said notification, in the schedule in column I, for the words
Collector, Government of Tamilnadu as officer on deputation to Hindustan P
to perform the finctions of Competent Authority” for VDPI, Project under ¢
of state of Tamil Nadu “the words “Revenue Divisional Officer, Krishnag
Hindustan Petroleum Corporation Limited to perform the functions of Co

charge basis for VDPL Project under the said Act within the territory o
substituted. .

“Shri. K.Karthikeyan, Deputy
ctroleum Corporation Limited
he said Act within the territory
i1, as officer on deputation to
mpetent Authority on additional
f state of Tamil Nady” shall be

TEis notification wil be effective from the date of Issue,

[F. No. R-1 1025(15)/4/201 8—OR—I/E/254IO]
) P. SOMAKUMAR, Under Secy.

———
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MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 5th January, 2021

8.0, 56(E).—In pursuance of Clause (a) of Section 2 of the Petroleum and Minerals Pipelines (Acquisiticn
of Right of User in Land} Act, 1962 (50 of 1962), the Central Government hereby authorizes the person mentioned in

column (1) of the Schedule given below to perform the functions of the Competent Authority under the said Act, in

respect of the arez mentioned in column (2) of the Schedule: —

SCHEDULE

Arez of jurisdiction
(2)
State of Odisha

Name and address of the Authority

Sh. Harihar Jena,

Competent Authority,

Tndian Oil Corporation Ltd., Pipelines Division
Paradip—Somnathpur-Haldia Pipeline ;s

Quarter No.B/2, Indian Oil Residential Colony, Meghadambaru
PO : Kuruda, ,

Balasore-756 056 (Odisha)

This notification is applicable from the date of issue.

[F. No. R-11025{11)/2/2019-OR-VE-29478]
P. SOMAKUMAR , Under Secy.

Upioaded by Die. of Prinling aLGovun‘smenloflndm Press. Ring Road, \Ta\apun New Delhi-1! 0064

and Published by e Controller of Publications, Delhi-110034.  wanorumae 3
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MINMITHY (i PETRULEUM AND NATUR U, {95

NOTIFICATION

S.0. 67(E).—1In PHISUance of clause 11 o7 seetion of the Petrofeum Minerals Pinelineg ¢ Acquisition of
Right of User in Land) Act, jog2 (30 of 1962% and in modification of Notification of #he Goverument of India in
o - - T -~ ~ L - - Ath % " -
Minisiny of Petroleum and Natural Gas 8.0 No. 2761(E) dated the <97 July 2019, the Central Government kereby
authorizes Shri M, K. Ramesh, Special Lang Acquisition Officer, Government of Karnataka to perform the functiong
of Competent Authority in the State of Karnataka under the said Act for laying of Pipelines for Hassan Cherlapalli
LPG Pipeline (HCPL) by M/s Hindustan Petroleum Caorporation limited,

This is applicable from the date of notification,

[F. No. R-1 2030{27)/2/20]9—OR-I,’"E—3093(}]
P, SOMAKUMAR, Under Secy.

LT ey ~ o 2 . i 2 5 e .
“Uploaded by Dre. of Printing ac Governiment of Ingia Press, Ring Road, Mayapuri, New Dethi-1 10064

and Published by the Controller of‘PuhlicaLfons, Delhi-1 10054 HAANEL KUinia
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New Teihi, the 2nd February, 2621
8.0, 347(F)— In parsuance of clause (a) of Section 2 of the Petroleurs and Minera) Pipelines { Acquisition
of Right of User ip Land) Act, 1962 (30 0f 1962), the Central Government hereby makes the following amendment in
the noiification of the Government of India, in the Ministry of Petroleum and Natural Gas, S. 0. 4069(E)
dated 10-1 1-2020, published in Gazette of Tndia on 12-] 1-2020 namely:-

In the said notification, in the schedule in column i, for the words “Revenue Divisiona) Officer, Krishnagiri,
as officer on deputation to Hindustan Petroleum Corporation Limited to perform the functions of Competent Authority
on additional charge basis for VDPL Project under the said Act within the territory of state of Tamil Nady”, the words,
“ V. Rajasekaran, eputy Collector, Government of Tamilnadu as Officer on deputazion to Hindustan Petroleum
Corporation Limited to petform the functions of Competent Authority for VDPL Project under the said Act within the
territory of state of Tamil Nadu” shall be substituted.

This notification will be effective from the date of Issize.

. - [F. No.R-1 1025015, 4.-20]8—OR—T/E/25410]
P.SOF\;'IAKL".\TAR, Under Secy.
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